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RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 13085/2023

(Arising out of impugned judgment and order dated 19-08-2023 in
CRLM No. 51670/2023 passed by the High Court of Judicature at
Patna)

RAKESH PASWAN Petitioner(s)
VERSUS

STATE OF BIHAR Respondent(s)

(FOR ADMISSION and IA No0.209651/2023-EXEMPTION FROM FILING O0.T.)

Date : 19-10-2023 This petition was called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER

Application for exemption from filing official
translation is allowed.

Issue notice returnable on 1t December, 2023.

We have perused the impugned order.

The impugned order records a finding that the
petitioner 1is entitled to be released on bail.
Surprisingly, the High Court has stated that he shall be
released on bail but only after completing 15 months in
custody.

Mr. Rishi K.Awasthi, learned counsel takes notice on
behalf of the respondent-State.

In the meanwhile, the petitioner shall be
immediately enlarged on temporary bail on the terms and
conditions incorporated in the paragraph 6 of the
impugned order (except the condition that the petitioner

shall be enlarged on bail only after completing 15

months).
(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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